In Liquor Smuggling Case
HC denies bail to
minor citing risk of
criminal mﬂuence
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R.nipur: The Chhattisgarh
high court dismissed the bail
application of achild accused
inaliquor smuggling case, ci-
ting concerns that hisrelease
would compromise the inter-
estsof justice.

_ Justice Sanjay Kumar Ja-
11}W31 rejected therevision pe-
tition filed against the orders
of the Juvenile Justice Board
and the Additional Sessions
Judge. In a recent order, the
court ruled that granting bail
to the applicant, who was a
child in conflict with the law,
could expose him to moral,
physical, and psychological

danger by bringing him into -

association with known cri-
minals.

Accordingtothecasedeta-

ils, excise officials raided a

_ spot in BastardistrictonJune

1,2025, based on a tip-off. They

seized 50 bottles of foreign li-

quor from the accused. He la-

ter led them to a culvert whe-

re 1,200 more bottles were re-

covered. A total of 225 litres -

of foreign liquor was seized
from the child.

The child’s counsel argu-
ed that he wasfalsely implica-
ted and had no criminal re-
cord. However, the state’s co-
unsel opposed the plea, sta-
ting that the child’s mother
was deceased and he was in-

A

volved in the crime mth two
major co-accused who are ab-
sconding.

The Juvenile Justice Bo-
ard initially rejected the bail
plea, citing the risk of the
child associating with crimi-
nals. The Appellate Court la-
ter upheld thisdecision.

The high court’s order no-

" ted that the child was not li-

ving with his family and was |
residing with his aunt after
his mother’'s death a decade
ago. It concluded that relea-
sing him could lead to re-asso-
ciation with the absconding
co-accused.

The court said that gran-
ting bail would not be appro-
priateatthisstageasthechar-
gesheet hasnotbeenfiled yet.

“Upon careful considera-
tion of all these factors, I con-
clude that granting bail tothe
applicant would compromise
the interests of justice. The-
refore, I find no grounds toin-

. terfere with the well-reaso-

ned orders of the Juvenile
Justice Board and the Appel-
late Court,” observed Justice
Jaiswal in the case.



